
JANSATTA, Delhi, 24.11.2022
Page No. 21, Size:(7.00)cms X (8.39)cms.



RASHTRIYA SAHARA, Delhi, 24.11.2022
Page No. 7, Size:(4.03)cms X (5.38)cms.



DAINIK JAGRAN ( JAGRAN CITY ), Delhi, 24.11.2022
Page No. 3, Size:(8.63)cms X (3.43)cms.



 

NAVBHARAT TIMES, Delhi, 24.11.2022
Page No. 1, Size:(10.81)cms X (10.86)cms.



NAVBHARAT TIMES, Faridabad, 24.11.2022
Page No. 1, Size:(8.41)cms X (12.69)cms.



PTI/ Devdiscourse/ ThePrint/ Latestly/ The Week/ NYOOOZ 

CISF declared winner of NHRC debate competition  
https://www.ptinews.com/news/national/cisf-declared-winner-of-nhrc-debate-
competition/2/463986.html 
 
https://www.devdiscourse.com/article/law-order/2262937-cisf-declared-winner-of-nhrc-
debate-competition 
 
https://theprint.in/india/cisf-declared-winner-of-nhrc-debate-competition/1232352/ 
 
https://www.latestly.com/agency-news/india-news-cisf-declared-winner-of-nhrc-debate-
competition-4497999.html 
 
https://www.theweek.in/wire-updates/national/2022/11/23/des72-cisf-debate-human-
rights.html 
 
https://www.nyoooz.com/news/delhi/1706348/cisf-declared-winner-of-nhrc-debate-
competition/ 
 
The Central Industrial Security Force (CISF) was on Wednesday adjudged the overall 
winner of the 27th CAPF debate competition organised by the National Human Rights 
Commission (NHRC), according to an official statement. 
 
 
The competition was held on the topic of ''Maintenance of human rights is the primary 
pre-requisite for rule of law and constitutional governance''. 
 
''The CISF team secured maximum marks during the debate and won the overall best 
team rolling trophy. Since 2014, the CISF has won the overall best team rolling trophy 
for seven consecutive years till 2020,'' a spokesperson of the force said. 
 
CISF Director General Sheel Vardhan Singh has congratulated the winners, he added. 
 
The debate competition is organised annually by the NHRC and officers and personnel 
from the Central Armed Police Forces, such as the CISF, BSF, CRPF, SSB and ITBP, 
apart from the NSG, Assam Rifles and NDRF, participate in it. 
 
The CISF functions under the Union home ministry. It has a sanctioned strength of 
about 1.63 lakh personnel and is primarily deployed to guard major civil airports and 
vital installations of the country in the nuclear, aerospace and other domains. 
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Special laws like UAPA were enacted to protect human rights 
... 
https://www.ptinews.com/news/national/special-laws-like-uapa-were-enacted-to-protect-
human-rights-not-take-them-away-nhrc-chief/463989.html 
 
https://www.deccanherald.com/national/special-laws-like-uapa-were-enacted-to-protect-
human-rights-not-take-them-away-nhrc-chief-1165161.html 
 
https://theprint.in/india/special-laws-like-uapa-were-enacted-to-protect-human-rights-
not-take-them-away-nhrc-chief/1232404/ 
 
https://www.theweek.in/wire-updates/national/2022/11/23/des73-nhrc-mishra.html 
 
https://www.devdiscourse.com/article/law-order/2262944-special-laws-like-uapa-were-
enacted-to-protect-human-rights-not-take-them-away-nhrc-chief 
 
https://www.nyoooz.com/news/delhi/1706350/special-laws-like-uapa-were-enacted-to-
protect-human-rights-not-take-them-away-nhrc-chief/ 
NHRC chairperson justice (retd) Arun Kumar Mishra on Wednesday said that some 
special laws like the Unlawful Activities (Prevention) Act were enacted to protect human 
rights and not to take them away. 
 
 
He was addressing a gathering at the 27th NHRC Annual Debate Competition for the 
Central Armed Police Forces (CAPFs) organised in collaboration with the CISF here. 
''Some special laws like the UAPA were enacted to protect human rights and not to take 
them away,'' he was quoted as saying in a statement issued by the NHRC. 
 
The concept of using proportionate force in dealing with an adversary has been 
embedded in the Indian idea of ''Manav Dharma''. The promotion and protection of 
human rights is a valued part of Indian culture, philosophy, and practice having the 
genesis in ancient Indian scriptures right since the 'Rig Veda', he said. 
 
This was reflected in the Ramayana period when Lord Ram advised Laxman to use 
proportionate force and not a weapon of mass destruction during the war, and even in 
the Mahabharata period, when the warriors fought on principles and after the sunset 
visited the opposite camps to care of the wounded, the NHRC chief said. 
 
Ancient Indian values guide people to protect and promote all elements in nature, which 
are so essential for life on the earth. Technology bereft of morals will be destructive to 
the environment and therefore, life on the earth, he asserted. 
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He lauded the role of the armed forces in protecting the security and integrity of the 
nation and providing safety to the citizens braving adverse situations. 
 
Referring to the topic of the debate competition -- 'Maintenance of Human Rights is the 
primary pre-requisite for rule of law and constitutional governance' -- the NHRC 
chairperson said though it was more challenging for those who spoke against the 
motion, the arguments given by the participants for and against the motion indicate their 
sensibility and understanding, of the respect human rights require to be given during 
their operations, which is the aim of this debate competition for Central Armed Police 
Forces. 
 
The CISF lifted the overall best team rolling trophy, winning the final round of the debate 
competition in Hindi and English. 
 
Among the individual honours, the first prize for debate in Hindi went to Sub Inspector, 
Vikesh Timande, RPF, and in English to Sub Inspector, Nazish Khan, CISF. Besides the 
certificates and a memento, the first, second, and third prize winners were also given 
cash awards of Rs 12,000, Rs 10,000 and Rs 8,000 each respectively, the NHRC said 
in the statement. 
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NHRC seeks ATR on death on a joyride swing 
https://www.thestatesman.com/cities/bhubaneshwar/nhrc-seeks-atr-on-death-on-a-
joyride-swing-1503133444.html 
The National Human Rights Commission (NHRC) sought Action Taken Reports (ATRs) 
from Bolangir District Collector and Superintendent of Police over the electrocution of a 
man in a joyride swing. 
 
Responding to a petition filed by Rights Activist and Supreme Court Advocate 
Radhakanta Tripathy, the NHRC issued notice and sought for Action Taken Reports 
from all the authorities within four weeks. 
 
Debraj Sahu had fallen from a swing of a joyride at a fair in Tureikela block of Balangir 
district on 8 November last. 
 
The petition alleged that the fatal accident could have been averted if the local 
authorities had issued a safety certificate after proper inspection of the joyride. 
 
The petition sought for an inquiry and initiation of action against errant officials to check 
such fatal mishaps in future. The petition also sought for adequate compensation to the 
next of kin of the deceased. 
 
 “The Commission directs its Registry to transmit the copy of complaint to the concerned 
authority calling for an action taken report within four weeks. The concerned authorities 
shall also intimate the Commission, if any notice, order etc., has been received by 
him/them in the instant matter from the State Human Rights Commission? If yes, a copy 
of such order be also sent to the Commission within four weeks.” The NHRC stated. 
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NHRC notice to Raj over deaths of workers at city sewage 
plant 
https://m.timesofindia.com/city/jaipur/nhrc-notice-to-raj-over-deaths-of-workers-at-city-
sewage-plant/amp_articleshow/95701241.cms 
The national human rights commission (NHRC) has sent notices to the state 
government, the DGP and the chairman of the Jaipur Development Authority over 
reports of the death of three workers while carrying out repairs in a sewage treatment 
plant. The NHRC took suo motu cognizance of a media report that two labourers died 
while conducting repairs of a leaking valve in a 25 feet-deep well of a sewage treatment 
plant of Jaipur Development Authority (JDA) in Kalwar area on November 18. The third 
worker died while being treated at a city hospital on Monday. The commission, while 
appreciating the commendable work done by police officers in pulling out one of the 
victims from the sewerage well, was of the view that prosecution against the responsible 
persons or agency, whether public or private, is mandatory under Section 304A of the 
IPC, who engaged the victims in hazardous cleaning without safety gear, the statement 
said. Accordingly, the NHRC has issued notices to the chief secretary and the DGP as 
well as the JDA chairman seeking a report within four weeks, it said. The chief secretary 
has been asked to intimate whether any relief or rehabilitation has been provided to the 
family of the deceased. She has also directed to intimate whether the advisory issued 
by the commission is being implemented, it added. The DGP is expected to inform 
about the present status of the FIR registered in the matter and action taken against the 
responsible officers or agencies. 
 
“The JDA has been asked to submit report about the initiation of disciplinary action 
against errant public servant(s) under relevant service rules, due to whose culpable 
negligence three precious human lives were lost for not having been provided with the 
safety equipment,” the rights body said. “According to the media report, there was a 
complaint of leakage and the victims, who were cousins, were deputed to attend the 
work without providing any safety equipment to them. The well is reportedly 25-feet-
deep in which the victims had entered to undertake the work and when they were trying 
to tighten the valve of the mainline, it broke, resulting in the sudden flow of the sewage 
garbage which flooded the well and both the victims came under it,” the statement said. 
The NHRC had issued an advisory on September 24, 2021 about the ‘Protection of 
Human Rights of the Persons Engaged in Hazardous Cleaning’ to the Centre, state 
governments and local authorities with an object to ensure complete eradication of this 
unhygienic practice. In the advisory, it is specifically mentioned that in case of any 
sanitary work or hazardous clearing work, the local authority and the contractor or 
employers are to be held responsible and accountable, jointly and severally, irrespective 
of the type of hiring/engagement of the sanitary workers 
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NHRC notice to Rajasthan over deaths of workers at Jaipur 
sewage plant 
https://www.dnpindia.in/states/rajasthan/nhrc-notice-to-rajasthan-over-deaths-of-
workers-at-jaipur-sewage-plant/131092/ 
The National Human Rights Commission (NHRC) has issued notices to the Chief 
Secretary (CS) and Director General of Police (DGP) of Rajasthan and the Jaipur 
Development Authority (JDA) chairman, seeking a report within four weeks on the death 
of workers in a sewerage well. 
 
The NHRC said in a statement that the chief secretary has been directed to inform 
whether the advisory issued by the commission is being implemented by the state of 
Rajasthan. The DGP has been asked to inform about the present status of the FIR 
registered in the matter and the action taken against the responsible officers/agencies. 
The commission would also like to know the health status of the third victim, who is 
reportedly undergoing treatment at a hospital. 
 
Complaint of sewage leakage 
The Jaipur Development Authority chairman has been asked to submit a report 
regarding initiation of disciplinary action against errant public servants under the 
relevant service rules, whose negligence led to the loss of two lives by not providing 
safety equipment. As per media reports, there was a complaint of sewage leakage and 
the victims, who were cousins, were allegedly deputed to attend the work without 
providing them any safety equipment. 
 
The well is reportedly 25 feet deep into which the victims had entered to work and when 
they were trying to tighten the mainline valve, it ruptured, resulting in a sudden gushing 
of sewage waste that flooded the well and Both the victims got hit by it. 
 
Commission took suo motu cognizance 
The Commission took suo motu cognizance of a media report that two laborers died 
while repairing a leaking valve in a 25 feet deep well of a sewerage treatment plant of 
Jaipur Development Authority in Kalwad area in Rajasthan on November 18. 
Reportedly, one of his companions was rescued by a police officer by jumping into the 
well. He is being provided medical treatment at a hospital, he added. The Commission 
expressed grave concern that it is constantly pushing the authorities to get such 
hazardous work done with the help of machines, but it is being done manually without 
protective equipment, resulting in accidents in various parts of the country. Loss of life 
and property is happening almost on a daily basis. 
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Delhi Pollution: Slight respite for Delhiites as AQI improves 
to moderate category 
https://www.timesnownews.com/delhi/delhi-pollution-slight-respite-for-delhiites-as-aqi-
improves-to-moderate-category-article-95723270 
The overall air quality in the national capital slightly improved to 'moderate' category 
zone on Thursday morning. The average Air Quality Index (AQI) was recorded at 173, 
according to the System of Air Quality and Weather Forecasting And Research 
(SAFAR). Around the same time on Wednesday, the index was recorded at 201, falling 
in the 'poor' category. 
Temperature is expected to drop further in Delhi on Sunday. The minimum temperature 
in the city is likely to be between 9-10 degree Celsius and the maximum will be around 
27 degree Celsius. Shallow fog is likely to cover the city in the morning and the sky will 
remain partly cloudy later, the India Meteorological Department (IMD) said. 
recommended by 
 
 
 
In Pusa, the AQI was 169, while in the Airport region it touched 150. For Mathura Road, 
it was 233. The air quality index in the IIT Delhi region was recorded at 142 and atLodhi 
Road it was 159. 
An AQI between 101 and 200 is considered 'moderate', 201 and 300 'poor', 301 and 
400 'very poor', and 401 and 500 'severe'. 
However, the air quality in Delhi might deplete again on Thursday with an estimated AQI 
at 232, according to SAFAR. 
 
Meanwhile, The National Human Rights Commission (NHRC) on Saturday held a third 
round of meetings with the chief secretaries of Delhi, Haryana, Punjab and Uttar 
Pradesh and asked them to submit a detailed report on how to prevent air pollution in 
the Delhi-NCR region before November 25. 
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Suvendu meets governor separately at Raj Bhavan 
https://timesofindia.indiatimes.com/city/kolkata/suvendu-meets-governor-separately-at-
raj-bhavan/articleshow/95727921.cms 
: Led by CM Mamata Banerjee, Trinamool Congress seniors were present in full 
strength at the oath-taking ceremony of new Bengal governor C V Ananda Bose at the 
Raj Bhavan on Wednesday but leader of opposition Suvendu Adhikari gave the 
ceremony a miss, taking umbrage at the seating arrangement. Adhikari’s seat was 
towards the rear of the Throne Room between chairs marked for MLAs Krishna Kalyani 
and Biswajit Das, who joined Trinamool at events outside the assembly after winning 
the 2021 polls on BJP tickets. “It is not possible for me to take a seat next to such 
objectionable persons. I have requested the governor to give me an appointment 
separately,” he said, calling what happened “uncultured”. He later called on the 
governor at Raj Bhavan and presented him with a copy of the National Human Rights 
Commission report on post-poll violence, which Trinamool had junked as being highly 
partisan, and a copy of the Gita in English. “I sent a welcome mail at 10.50am. He gave 
me an appointment at 12.45 pm. I reached Raj Bhavan at 12.37 pm and the governor 
spent 22 minutes with me,” he said. The governor, soon after taking oath, got a letter 
from state Congress president Adhir Chowdhury, complaining of “administrative 
excesses” on Congress councillors in Purulia’s Jhalda Municipality after Trinamool 
recently lost the board. He sought Bose’s intervention because he suspected that efforts 
were on to appoint an administrator. Bose referred to his “emotional connect” with 
Kolkata after the ceremony and reminisced how he used to stay near the Shyambazar 
five-point crossing during his stint here as a State Bank of India probationary officer. 
One of the stories that Bose has authored is about a flower seller in Kolkata who earned 
by picking flowers from a cemetery. 
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UAPA: एनएचआरसी Ĥमुख ने यूएपीए को लेकर Ǒदया बड़ा बयान, सशèğ 

बलɉ कȧ भी सराहना कȧ 
https://www.amarujala.com/india-news/nhrc-chief-says-special-laws-like-uapa-were-
enacted-to-protect-human-rights-not-take-them-away 

एनएचआरसी के अÚय¢ ÛयायमǓूत[ (सेवाǓनवƣृ) अǽण कुमार ͧमĮा ने बुधवार को  यूएपीए को 
लेकर बड़ा बयान Ǒदया है। उÛहɉने कहा ͩक गैरकानूनी गǓतͪवͬधयां (रोकथाम) अͬधǓनयम जसै े
कुछ ͪवशेष कानून मानवाͬधकारɉ को छȤनने के ͧलए नहȣं बनाए गए हɇ। बिãक ये मानवाͬधकारɉ 
कȧ र¢ा के ͧलए हɇ। उÛहɉने सीआईएसएफ और कɅ ġȣय सशèğ पुͧलस बलɉ (सीएपीएफ) के 
संयुÈत त×वाधान मɅ आयोिजत एनएचआरसी कȧ 27वीं वाͪष[क वाद-ͪववाद ĤǓतयोͬगता मɅ ये 
बयान Ǒदया।  
 
 
 

एनएचआरसी ने इस बाबत एक बयान भी जारȣ ͩकया। एनएचआरसी Ĥमुख ÛयायमǓूत[ अǽण 
कुमार ͧमĮा ने इस काय[Đम मɅ कहा ͩक एक ͪवरोधी से Ǔनपटने मɅ आनुपाǓतक बल का उपयोग 
करने कȧ अवधारणा "मानव धम[" के भारतीय ͪवचार मɅ अंतǓन[Ǒहत है। मानव अͬधकारɉ का 
Ĥचार और सरं¢ण भारतीय संèकृǓत, दश[न और अßयास का एक मह×वपूण[ Ǒहèसा है, िजसकȧ 
उ×पͪƣ Ĥाचीन भारतीय शाèğɉ मɅ 'ऋÊवेद' के ठȤक बाद से हुई है। उÛहɉने रामायण का उदाहरण 
देते हुए कहा ͩक रामायण काल मɅ भी यह ͪवचार सामने आया। जब भगवान राम ने लêमण 
को युɮध के दौरान बड़े पैमाने पर ͪवनाश के हͬथयार के बजाय आनुपाǓतक बल का उपयोग 
करने कȧ सलाह दȣ थी। ऐसा हȣ महाभारत काल मɅ भी ͧसɮधांतɉ के आधार पर युɮध लड़े जाते 
थे।   
 
 

अपने संबोधन मɅ एनएचआरसी Ĥमुख ÛयायमǓूत[ अǽण कुमार ͧमĮा ने कहा ͩक Ĥाचीन भारतीय 
मूãय लोगɉ को ĤकृǓत मɅ सभी त×वɉ कȧ र¢ा और बढ़ावा देने के ͧलए माग[दश[न करते हɇ। ये 
पØृवी पर जीवन के ͧलए बहुत आवæयक हɇ। नǓैतकता से रǑहत Ĥौɮयोͬगकȧ पया[वरण और पØृवी 
पर जीवन के ͧलए ͪवनाशकारȣ होगी। इस दौरान उÛहɉने राçĚ कȧ सुर¢ा और अखंडता कȧ र¢ा 
करने और नागǐरकɉ को सुर¢ा Ĥदान करने मɅ सशèğ बलɉ कȧ भूͧमका कȧ भी सराहना कȧ।   
 
  

AMAR UJALA, Online, 24.11.2022
Page No. 0, Size:(0)cms X (0)cms.



हǐरयाणा के मÉुय सͬचव-DGP को नोǑटस: आयोग न े6 हÝत ेमɅ ǐरपोट[ मांगी; जेल मɅ 
बंद कैदȣ कȧ प×नी स ेइंèपेक... 
https://www.bhaskar.com/local/haryana/news/rape-case-with-wife-of-inmate-of-neemka-
jail-report-to-be-given-in-6-weeks-130597602.html 

राçĚȣय मानवाͬधकार आयोग (NHRC) ने हǐरयाणा के मुÉय सͬचव और DGP को नोǑटस जारȣ 
ͩकया है। आयोग ने फरȣदाबाद कȧ नीमका जेल मɅ बंद कैदȣ कȧ पलवल िजले कȧ रहने वालȣ 
प×नी के साथ रेप के मामले का èवत: सं£ान ͧलया है। दोनɉ अͬधकाǐरयɉ को 6 हÝते मɅ ǐरपोट[ 
दाͨखल करने को कहा गया है। आयोग ने इस मामले को लोक सेवकɉ के ɮवारा मानव अͬधकारɉ 
का उãलंघन बताया है। 
 

SLSA सदèय सͬचव को भी Ǒदए Ǔनदȶश 

आयोग ने राÏय ͪवͬधक सेवा Ĥाͬधकरण (SLSA) को भी इस मामले मɅ Ǔनदȶश Ǒदए गए हɇ। 
आयोग कȧ तरफ से कहा गया है ͩक Ĥाͬधकरण के सदèय सͬचव को भी जेल मɅ पीͫड़त मǑहला 
के पǓत को लबंे समय तक कैद रखने मामले कȧ जांच करनी होगी। साथ हȣ जांच ǐरपोट[ 8 
सÜताह के भीतर आयोग मɅ जमा कराना होगी। साथ हȣ आरोपी को मुÝत ÛयाǓयक सेवाओं का 
लाभ भी Ǒदया जाए। 
 

नीमका जेल (फाइल फोटो) 
आरोपी कȧ ͬगरÝतारȣ हुई या नहȣं 
आयोग ने हǐरयाणा पुͧलस से पूछा है ͩक आरोपी Đाइम Ħांच इंèपेÈटर कȧ ͬगरÝतारȣ हुई है या 
नहȣं। ǐरपोट[ मɅ आरोपी Ǔनरȣ¢क के ͨखलाफ दज[ आपराͬधक मामले कȧ वत[मान िèथǓत पर 
जानकारȣ भी आयोग ने मांगी है। ǐरपोट[ मɅ अलग-अलग दंडनीय कानूनɉ के तहत लागू Ĥावधानɉ 
का उãलेख करने को भी कहा गया है। 
 

Èया है पूरा मामला 
आयोग ने मामले का उãलेख करते हुए बताया ͩक Đाइम Ħांच मɅ तैनात एक इंèपेÈटर ने 
मǑहला से जेल मɅ बंद उसके पǓत कȧ मदद करने का बहाना देकर दçुकम[ ͩकया। इसके साथ हȣ 
आरोपी इंèपेÈटर ने मǑहला को Þलैकमेल कर करȣब 5.50 लाख ǽपए भी वसूले। मǑहला कȧ 
ͧशकायत पर सेÈटर 16 मǑहला थाना पुͧलस ने केस दज[ ͩकया गया। 
 

फरार है आरोपी इंèपेÈटर 

केस दज[ होने के बाद आरोपी इंèपेÈटर कȧ पहचान मनोज कुमार के Ǿप मɅ हुई है और वह 
वत[मान मɅ एचएसवीवी सेल मɅ तैनात है। पुͧलस आरोपी इंèपेÈटर कȧ पुͧलस तलाश कर रहȣ है। 
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पलवल कȧ रहने वालȣ एक मǑहला को इंèपेÈटर ने कोãड ͫĜकं मɅ नशीला पदाथ[ ͪपलाकर रेप 
ͩकया। इतना हȣ नहȣं आरोपी ने मǑहला के आपͪƣजनक फोटो और वीͫडयो भी ͧलए। इसके बाद 
उसने मǑहला को Þलैकमेल करना शुǾ कर Ǒदया और उससे पैसे भी वसलूे। 
 

पǓत को छुड़वाने का भरोसा Ǒदया 
आरोपी ने मǑहला को आæवासन Ǒदया था ͩक वह जेल मɅ बंद उसके पǓत को छुड़वाने और 
धाराएं कम करा देगा। मǑहला ने आरोपी इंèपेÈटर पर आरोप लगाते हुए कहा ͩक उसने पहले 
साढ़े चार लाख ǽपए ͧलए और ͩफर एक लाख ǽपए बाद मɅ ͧलए। पीͫड़त मǑहला ने कहा ͩक 
उसका पǓत नीमका जेल मɅ बंद है। 
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मेघालय फायǐरगं को लेकर टȣएमसी नेता साकेत गोखले ने एनएचआरसी मɅ 
मामला दज[ कराया 
https://jantaserishta.com/local/assam/tmc-leader-saket-gokhale-files-case-in-nhrc-
regarding-meghalaya-firing-1774326 

अͨखल भारतीय तणृमूल कांĒेस के नेता साकेत गोखले ने अपनी पाटȹ कȧ ओर से राçĚȣय 
मानवाͬधकार आयोग (एनएचआरसी) मɅ असम सरकार के ͨखलाफ "असम वन ɮवारा अकारण 
गोलȣबारȣ और घातक बल के उपयोग कȧ दखुद और चɋकाने वालȣ घटना" के संबंध मɅ एक 
मामला दायर ͩकया है। 22 नवंबर को मुखरो मɅ मेघालय के Ǔनवाͧसयɉ के ͨखलाफ गाड[, जहां 6 
लोग मारे गए थे, "नतेा ने एक बयान मɅ कहा। मामले मɅ कहा गया है ͩक अकारण गोलȣबारȣ मɅ 
मारे गए मेघालय के पांच लोग Ǔनह×थे थे और एक अनुसूͬचत जनजाǓत के सदèय थे जो वन 
उपज पर अपने संवैधाǓनक अͬधकार का Ĥयोग कर रहे थे। "असम वन अͬधकाǐरयɉ ɮवारा 
Ǔनह×थे åयिÈतयɉ के ͨखलाफ घातक बल का उपयोग अकारण और अवैध था। गोखले ने एक 
बयान मɅ कहा, यह मामला त×काल èवतंğ जांच के साथ-साथ असम सरकार को उन सभी असम 
बलɉ के कͧम[यɉ को वापस लेने का आदेश देता है, जो वत[मान मɅ मेघालय के ¢ेğ मɅ अवैध Ǿप 
से तैनात हɇ। 
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इंèपेÈटर ने जेल मɅ बंद पǓत कȧ मदद करन ेके बदले मǑहला से ͩकया ... 
https://udaipurkiran.in/hindi/inspector-rapes-woman-in-lieu-of-helping-jailed-husband-
nhrc-issues-notice-to-haryana-chief-secretary/ 

हǐरयाणा (Haryana) के पलवल मɅ एक Đाइम Ħांच इंèपेÈटर ने जले मɅ बंद पǓत कȧ मदद करने 
के बदले मɅ एक मǑहला से बला×कार ͩकया. इस घटना कȧ खबरɉ का सं£ान लेते हुए मंगलवार 
(Tuesday) को राçĚȣय मानव अͬधकार आयोग( एनएचआरसी) ने हǐरयाणा (Haryana) के मुÉय 
सͬचव और पुͧलस (Police) महाǓनदेशक को नोǑटस जारȣ ͩकया है और इस संबंध मɅ छह 
सÜताह के भीतर ǐरपोट[ मांगी है. आयोग के अनसुार यह घटना लोक सेवक ɮवारा पीͫड़ता के 
मानवाͬधकारɉ का उãलंघन है. 
 

आयोग ने नोǑटस मɅ मुÉय सͬचव से पूछा है ͩक काय[èथल पर मǑहलाओं के यौन उ×पीड़न 
अͬधǓनयम, 2013 मɅ तैयार Ǒदशा-Ǔनदȶशɉ का पालन सुǓनिæचत करने के ͧलए उपयुÈत Ǔनदȶश 
जारȣ ͩकए गए हɇ या नहȣं? इसके साथ आयोग ने सͬचव से राÏय मɅ लोक सेवक ɮवारा तीसरे 
प¢ के उ×पीड़न सǑहत काय[èथल पर मǑहलाओं के यौन उ×पीड़न के संबंध मɅ ͪपछले एक वष[ के 
आंकड़े कȧ ǐरपोट[ भी मांगी है. 
 

आयोग ने पुͧलस (Police) महाǓनदेशक को ͪवशाखा मामले मɅ तैयार ͩकए गए Ǒदशा-Ǔनदȶशɉ का 
पालन नहȣं करने और जांच शुǾ करने मɅ असमथ[ता के ͧलए हǐरयाणा (Haryana) पुͧलस 
(Police) के संèथागत काय[ͪ वͬध कȧ ͪवफलता के कारणɉ के संबंध मɅ कȧ गई कार[वाई सǑहत एक 
ǐरपोट[ Ĥèतुत करने के ͧलए कहा गया है. इसके साथ ǐरपोट[ मɅ आरोपी Ǔनरȣ¢क के ͨखलाफ दज[ 
आपराͬधक मामले कȧ मौजूदा िèथǓत और ͬगरÝतारȣ कȧ ǐरपोट[ दाͨखल करने को कहा है. 
आयोग ने महाǓनदेशक स ेपूछा है ͩक पीͫड़त मǑहला को मुआवजा Ǒदया गया है या नहȣं. 
 

मीͫडया (Media) ǐरपोट[ के मुताǒबक पीͫड़त मǑहला पलवल कȧ रहने वालȣ है. मई, 2020 के 
महȣने मɅ, उसके पǓत के ͨखलाफ कुछ ͪववाद को लेकर कुछ लोगɉ पर हमला करने का मामला 
दज[ ͩकया गया था. उसका पǓत नीमका जेल मɅ बंद है. यह भी बताया गया है ͩक उस दौरान 
पीͫड़ता इंèपेÈटर के संपक[  मɅ आई, िजसने मǑहला से उसके पǓत को जले स ेबाहर Ǔनकालने मɅ 
मदद करने का वादा ͩकया. यह भी बताया गया है ͩक इंèपेÈटर ने उसका यौन शोषण करने से 
पहले 4 लाख ǽपये और बाद मɅ 1 लाख ǽपये और ले ͧलए थे. 
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